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BEFORE THE NATIONAL GREEN TRIBUNAL 
SITTING AT NEW DELHI 

MEMORANDUM OF APPLICATION 

ORIGINAL APPLICATION  NO. 974 OF 2024 

IN THE MATTER OF:  

Jitendra Nishad ..... APPLICANT 

VERSUS 

State of Uttar Pradesh & Others        ..… RESPONDENTS 

AND IN THE MATTER OF: 

Surendra Kumar,  

Son of Shivmurthy Bharti, 

Resident of Village Berui, Post,  

PS line Bazaar, District Jaunpur 

……Applicant/Respondent No. 10 

ADDITIONAL COMPLIANCE REPORT FILED ON BEHALF 
OF RESPONDENT NO. 10 

MOST RESPECTFULLY SHOWETH 

1. This compliance report is submitted in response to the

Hon’ble Tribunal’s order dated 19.03.2025 and further

in reply to the Joint Committee Report regarding
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compliance of the conditions of environmental 

clearance dated 29.05.2023 and CTO dated 

24.04.2023. 

2. That the applicant is filing the EC Compliance Report 

apart from the earlier compliances made by the 

applicant in pursuance of the directions of thus Hon’ble 

Tribunal. True copy of the EC Compliance Report is 

filed herewith as Annexure No. A-1.  

3. That action plan to be adopted by the answering 

respondent/project proponent in respect of its mining 

lease are as under:- 

(i) Every month site may be visited and inspected by 

a team of Uttar Pradesh Pollution Control Boad 

and SEIAA, U.P. 

(ii) Project Proponent shall regularly submit Six 

Monthly Compliance Report to the Regional 

Office, SEIAA, U.P.  

(iii) Project Proponent will deposit the amount for 

plantation work (including its maintenance and 

security) to the Forest Department.  
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(iv) Project Proponent shall timely comply with all the 

conditions of the environmental clearance for 

sustainable development.  

4. That the answering respondent has not violated any 

conditions of environmental clearance or the CTO 

issued to him. 

5. That it is submitted that the applicant/answering 

respondent has not carried out any illegal mining as 

alleged by the joint inspection committee. 

6. That at this juncture, it is pertinent to mention here that 

the lease holders apart from depositing monthly 

installments are also bound to deposit an amount 

towards District Mineral Fund which is generally used 

for preservation of areas surrounding mining site as 

provided under the Uttar Pradesh District Mineral 

Foundation Trust Rules, 2017. 
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7. That this report is submitted in adherence to the 

directives of this Hon’ble Tribunal.  

 

 

Dated: 01.09.2025     Respondent no. 10 
New Delhi      

Through  
 

    
 PALLAVI PRATAP 

Advocate for the Respondent No. 10 
      ENROL NO. UP/1246/2010 
  A-90, LGF South Ex-II, New Delhi 

                              Mob: 9999990078 
        Email: pallavipratap@hotmail.com     
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SIX-MONTHLY ENVIRONMENTAL CLEARANCE 
COMPLIANCE REPORT 

(Post-Monsoon Monitoring Period – December 2024) 

Project: 

Ordinary Sand Mining from River Bed of Yamuna 

Khand No. 14 | Area – 4.69 Hectares 

Village – Baswaar, Tehsil – Karchhana 

District – Prayagraj, Uttar Pradesh 

Project Proponent: 

Shri Surendra Kumar 

Environmental Clearance Details: 

EC Reference No 229/Parya/SEAC/3989/2018 
Date of Issue 08 March 2018 

Amended EC: Ref. No 315/Parya/SEIAA/3989/2022 
Amendment Date 21 December 2022 

Validity Extension Ref. No. 62/Parya/SEIAA/3989/2022 
Date of Extension EC 29 May 2023 

Compliance Reporting Period: 

Post-Monsoon – December 2024 

Submitted To: 

The Member Secretary, Uttar Pradesh Pollution Control Board 

T.C. 12-V, Vibhuti Khand, Gomti Nagar, Lucknow – 226010

ANNEXURE NO.A-19 1678



Project Brief 

This six-monthly Environmental Clearance (EC) compliance report is being submitted 
in respect of the ordinary sand mining project from the riverbed of Yamuna at Khand 
No. 14, measuring 4.69 hectares, located in Village Baswaar, Tehsil Karchhana, District 
Prayagraj, Uttar Pradesh, undertaken by Shri Surendra Kumar. The present compliance 
report pertains to the post-monsoon monitoring period ending in December 2024. 

The project was initially granted Environmental Clearance on 08 March 2018 vide 
reference no. 229/Parya/SEAC/3989/2018. Subsequently, following a revision in the 
Letter of Intent (LoI) issued by the District Magistrate, Prayagraj, an amendment to the 
Environmental Clearance was necessitated to align the EC with the revised project 
configuration. Accordingly, an amended Environmental Clearance was issued on 21 
December 2022, vide reference no. 315/Parya/SEIAA/3989/2022. 

The original EC was valid until 07 March 2023. In light of the revised LoI and the 
approved mining plan, an extension of EC validity was granted by the State 
Environmental Impact Assessment Authority, Uttar Pradesh, for a duration co-
terminous with the validity of either the revised LoI or the approved mining plan, 
whichever expires earlier. This extension was granted vide letter no. 
62/Parya/SEIAA/3989/2022, dated 29 May 2023. 

Current Status as on December 2024 

As of the reporting period (December 2024), no mining activities are being undertaken 
at the project site. All mining operations have been suspended since October 2024. 

Given below is the point-wise compliance report addressing the stipulated conditions 
outlined in the original Environmental Clearance (ref. no. 229/Parya/SEAC/3989/2018, 
dated 09 March 2018) and the additional conditions imposed through the amended EC 
(ref. no. 315/Parya/SEIAA/3989/2022, dated 21 December 2022). 

101679



Sno. Environmental Conditions Remarks 
General Conditions: 

1. This environmental clearance is subject
to allotment of mining lease in favour
of project proponent by District
Administration / Mining Department.

The mining lease for the project situated at 
Khand No. 14, measuring 4.69 hectares in 
Village – Baswaar, Tehsil – Karchhana, 
District – Prayagraj, Uttar Pradesh, was duly 
granted in favour of the project proponent 
by the District Administration / Mining 
Department. Mining operations were 
undertaken in conformity with the 
conditions stipulated in the Letter of Intent, 
the approved mine plan, and the 
Environmental Clearance, up to October 
2024. At present, no mining activities are 
being conducted at the site. Copies of the 
Letter of Intent and the mine plan approval 
letter are enclosed as annexure I to this 
report. 

2. Forest clearance shall be taken by the
proponent as necessary under law.

No objection Certificate pertaining to the 
aforementioned mining lease mining lease 
area has been obtained from the forest 
department. Copy of NOC enclosed as 
annexure II. 

3. Any change in mining area. khasra
numbers. entailing capacity addition
with change in process and or mining
technology. modernization and scope
of working shall again require prior
Environmental Clearance as per the
provisions of EIA Notification, 2006 (as
amended).

There has been no change in the mining 
area, khasra numbers, production capacity, 
mining process, technology, or scope of 
work as originally approved under the 
Environmental Clearance. The project 
continues to operate within the parameters 
specified in the granted EC. In the event of 
any proposed modification in the future, 
prior Environmental Clearance shall be 
obtained in accordance with the provisions 
of the EIA Notification, 2006 (as amended). 

4. Precise mining area will be jointly 
demarcated at site by project 
proponent and officials of Mining / 
Revenue department prior to starting 
of mining operations. Such site plan. 
duly verified by competent authority 
along-with copy of the Environmental 
Clearance letter will be displayed on a 
hoarding/board at the site. A copy of 

The mining lease area was duly demarcated 
on site by the project proponent in 
conjunction with officials from the Mining 
and Revenue Departments, prior to the 
commencement of mining operations. The 
demarcation was carried out in accordance 
with the geo-coordinates specified in the 
approved lease map. 
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site plan will also be submitted to 
SEIAA within a period of 02 months. 

The site / khasra map, verified and 
authenticated by the Mining Officer, 
Sonbhadra, clearly delineates the 
boundaries of the sanctioned mining lease 
area. A copy of the Environmental Clearance 
letter was prominently displayed on a board 
at the project site during the course of 
mining operations. 

Further, the verified Khasra / site map has 
already been submitted to the State 
Environmental Impact Assessment 
Authority, Uttar Pradesh. A copy of the 
same is enclosed herewith as annexure III 

5. Mining and loading shall be done only
within day hours time.

During the operational period, all mining and 
loading activities were carried out strictly 
during daylight hours, in adherence to the 
condition stipulated in the Environmental 
Clearance. No mining or loading operations 
were conducted beyond the permitted 
hours. It is further submitted that all mining 
activities at the site have remained 
suspended since October 2024, and no 
operations have been undertaken during 
the current compliance period (December 
2024). 

6. No mining shall be carried out in the
safety zone of any bridge and/or
embankment.

The project proponent has ensured strict 
adherence to this condition. No mining 
activity has been conducted within the 
designated safety zones of any bridge or 
embankment. The mining operations were 
confined to the approved lease area, 
maintaining the required buffer distances as 
per the regulatory norms. 

7. It shall be ensured that standards 
related to ambient air quality / effluent 
as prescribed by the Ministry of 
Environment & Forests are strictly 
complied with. Water sprinklers and 
other dust control majors should be 
applied to take-care of dust generated 
during mining operation. Sprinkling of 
water on haul roads to control dust 
will be ensured by the project 

The project proponent has ensured strict 
compliance with the ambient air quality and 
effluent standards prescribed by the 
Ministry of Environment, Forest and Climate 
Change (MoEF&CC). During the active 
period of mining operations, effective dust 
suppression measures were implemented, 
including regular sprinkling of water on haul 
roads and mining areas using water tankers. 
These measures were taken to mitigate the 
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proponent. generation and dispersion of dust during 
operations. 

Photographic evidence depicting water 
sprinkling activities on haul roads is enclosed 
as annexure IV. Additionally, ambient air 
quality monitoring was carried out during 
the operational phase, and the monitoring 
reports indicating compliance with 
prescribed limits are enclosed as annexure 
V. 

8. All necessary statutory clearances shall
be obtained before start of mining
operations. If this condition is violated,
the clearance shall be automatically
deemed to have been cancelled.

The project proponent has obtained all 
requisite statutory clearances prior to the 
commencement of mining operations, 
including the Environmental Clearance, 
Mining Lease, Consent to Operate (CTO) 
from the Uttar Pradesh Pollution Control 
Board (UPPCB), and other permissions as 
mandated under applicable laws. Mining 
activities were undertaken only after 
ensuring full compliance with all such 
regulatory requirements. 
A copy of the Consent to Operate (CTO) is 
enclosed herewith as annexure VI for 
reference. 

9. Parking of Vehicles should not be
made on public places.

The project proponent has ensured that 
parking of vehicles engaged in mining and 
transportation activities is strictly restricted 
to designated areas within or adjacent to 
the leasehold, and no parking has been 
allowed on public roads or in public places. 
Adequate space was allocated within the 
operational area for parking and 
maneuvering of vehicles to avoid any 
obstruction or public inconvenience. 

10. No tree-felling will be done in the
leased area, except only with the
permission of Forest Department.

No tree-felling has been carried out within 
the leased area. The mining operations have 
been undertaken in a manner that avoids 
any disturbance to existing vegetation. 
Furthermore, no request for tree-felling was 
made to the Forest Department; as such 
activity was not required during the course 
of operations. 

11. No wildlife habitat will be infringed. The mining lease area does not fall within or 
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in the vicinity of any notified wildlife 
sanctuary, national park, eco-sensitive zone, 
or known wildlife habitat. Mining operations 
have been carried out strictly within the 
approved lease boundary, ensuring that no 
infringement upon any wildlife habitat has 
occurred. The project proponent remains 
committed to ensuring that ecological 
sensitivities are respected and protected at 
all times. 

12 It shall be ensured that excavation of 
minor mineral does not disturb or 
Change the underlying soil 
characteristics of the river bed / basin, 
where mining is carried out. 

The project proponent has ensured that 
excavation of minor minerals has been 
carried out in strict adherence to the 
approved mining plan and Environmental 
Clearance conditions, without causing any 
disturbance or alteration to the underlying 
soil profile or geological characteristics of 
the riverbed. Mining was conducted using 
manual and semi-mechanized methods 
within the permissible depth and area limits, 
thereby maintaining the natural morphology 
and integrity of the river basin. 

13. It shall be ensured that mining 
operation of Sand / Moram will not In 
any way disturb the, velocity and flow 
pattern of the river water significantly. 

The mining operations have been conducted 
strictly in accordance with the approved 
mining plan, ensuring that the excavation 
activities do not interfere with or alter the 
natural flow pattern or velocity of the river 
water. The extraction of sand (moram) was 
carried out from the designated zone within 
the riverbed, maintaining adequate buffer 
distances from the active water channel and 
adhering to the depth restrictions 
prescribed by regulatory authorities. 

14. It shall be ensured that there is no 
fauna dependant on the river bed or 
areas close to mining for its nesting. A 
report on the same, vetted by the 
competent authority shall be 
submitted to the RO, PCB and SEIAA 
within 02 months. 

Noted. A site-specific ecological assessment 
was conducted to ascertain the presence of 
any fauna dependent on the riverbed or 
adjoining areas for nesting purposes. The 
assessment revealed no evidence of nesting 
activity or faunal dependency in or around 
the designated mining lease area. 

15. Primary Survey of flora and fauna shall 
be carried out and data shall be 
submitted to the RO, PCB and SEIAA 
within six months. 

A primary ecological survey of the project 
site and its surrounding area was conducted 
to document the existing flora and fauna. 
The survey was carried out by qualified 
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environmental professionals in accordance 
with standard biodiversity assessment 
protocols. The collected data includes a 
comprehensive inventory of terrestrial and 
aquatic species observed within the study 
area. The findings of the survey have been 
compiled into a detailed report, which has 
been submitted during the EIA. 

16. Hydro-geological study shall be carried
out by a reputed organization/institute
within six months and establish that
mining in the said area will not
adversely affect the ground water
regime. The report shall be submitted
to the RO, PCB and SEIAA within six
months. In case adverse impact is
observed / anticipated mining shall not
be carried out.

A detailed hydro-geological study was 
conducted by a reputed and accredited 
organization to assess the potential impact 
of mining activities on the local 
groundwater regime. The study was carried 
out using scientific methodologies including 
field surveys, water level measurements, 
and analysis of aquifer characteristics. 

The findings of the study confirm that the 
mining activities, as proposed and 
undertaken within the approved lease area, 
do not pose any adverse impact on the 
groundwater regime of the region. 

17. Adequate protection against dust and
other environmental pollution due to
mining shall be made so that the
habitations (if any) close by the lease
area are not adversely affected. The
status of implementation of measures
taken shall be reported to the RO,
UPPCB and SEIAA and this activity
should be completed before the start
of sand mining.

All necessary environmental safeguards 
were duly implemented prior to the 
commencement of mining operations to 
ensure that nearby habitations were not 
adversely impacted by dust or other forms 
of pollution. Key measures included regular 
water sprinkling on haul roads using 
tankers, maintenance of green buffers, and 
restriction of vehicle speeds to minimize 
dust dispersion. 

No habitation lies within immediate 
proximity to the lease area; however, as a 
precaution, these measures were strictly 
followed throughout the operational period. 

Photographic evidence of dust suppression 
measures is enclosed as Annexure IV, and 
ambient air quality monitoring reports are 
annexed as Annexure V. 

18. Need-based assessment for the nearby 
villages shall be conducted to study 

A preliminary need-based assessment was 
undertaken for the nearby villages to 
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economic measures which can help in 
improving the quality of life of 
economically weaker section of 
society. Income generating 
projects/tools such as development of 
fodder farm, fruit bearing orchards, 
vocational training etc. can form a part 
of such programme. The project 
proponent shall provide separate 
budget for community development 
activities and income generating 
programmes. 

understand the socio-economic conditions 
and identify areas where community 
development interventions could be most 
effective. The study highlighted the need for 
livelihood support, vocational training, and 
basic infrastructural improvements. 

In line with the findings, the project 
proponent earmarked a dedicated budget 
for undertaking community development 
initiatives such as skill development 
workshops, provision of agricultural tools, 
and support for horticultural activities. 
Proposals including vocational training for 
youth and women and enhancement of 
community infrastructure have been 
prepared and will be implemented in phases 
in consultation with local authorities. 

19. Green cover development shall be 
carried out following CPCB guidelines 
including selection of plant species and 
in consultation with the local 
DFO/Horticulture Officer. 

Greenbelt development activities shall be 
undertaken in adherence to the CPCB 
guidelines, ensuring proper ecological 
restoration of the area. Consultation has 
been obtained from the Samajik Vaniki 
Division, Forest Department, Prayagraj, for 
the selection of suitable species, with due 
regard to the local environmental and soil 
conditions. 

Accordingly, the following indigenous 
species have been proposed to be procured 
for plantation within the earmarked area: 

Hindi 
Name 

English Name Quantity 

Kanji Indian Elm 500 
trees 

Bakain Chinaberry / 
Persian Lilac 

100 trees 

Sheesham Indian Rosewood 100 trees 
Semal Red Silk Cotton 

Tree 
100 trees 

Jamun Java Plum / Black 
Plum 

50 trees 
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These species were selected for their 
adaptability, soil-binding properties, and 
ecological value. The plantation work shall 
be undertaken during the appropriate 
planting season, and proper aftercare shall 
be ensured for survival and growth. 

20. Separate stock piles shall be 
maintained for excavated top soil, if 
any, and the top soil should be utilized 
for green cover/tree plantation. 

No excavation of topsoil was involved 
during the mining operations, as the project 
pertains exclusively to extraction of ordinary 
sand from the active riverbed of the 
Yamuna. The nature of riverbed mining 
ensures that only alluvial sand deposits are 
removed from below the water level or 
exposed stretches of the river, without 
disturbing any topsoil layer. 

21. Dispensary facilities for first-aid shall 
be provided at site. 

During the period when mining operations 
were active, first-aid facilities were duly 
established at the site, equipped with the 
necessary medical supplies to address minor 
injuries and health-related incidents. 

22. An Environmental Audit should be 
annually carried out during the 
operational phase and submitted to 
the SEIAA. 

A replenishment Study was conducted by a 
qualified and accredited agency to assess 
the sustainability of sand mining activities 
and to ensure that the rate of extraction did 
not exceed the natural replenishment rate. 
This study, which is a critical component of 
environmental auditing in riverbed sand 
mining projects, served the dual purpose of 
monitoring environmental impact and 
guiding future extraction practices. This 
activity fulfilled the intent of an annual 
environmental audit by evaluating 
ecological sustainability, riverbed 
morphology, and overall environmental 
performance. Copy of replenishment report 
enclosed as annexure VII. 

23. The District Mining Officer should 
quarterly monitor compliance of the 
stipulated conditions. The project 
proponent will extend full cooperation 
to the District Mining Officer by 
furnishing the requisite data 
/information /monitoring reports. In 

Full support will be extended to the District 
Mining officer and all requisite 
reports/data/information sought by him 
shall be readily provided by us. 
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case of any violations of stipulated 
conditions, the District Mining Officer 
will report to SEIAA. 

24. The project proponent shall submit six-
monthly reports on the status of 
compliance of the stipulated 
environmental clearance conditions 
including results of monitored data 
(both in hard & soft copies) to the 
SEIAA, the District Officer and the 
respective Regional Office of the State 
Pollution Control Board by 1st June 
and 1st December every year. 

The present compliance report pertains to 
the post-monsoon period (December 2024), 
and is being submitted in accordance with 
the above condition. Copies of monitoring 
data have been enclosed as part of this 
submission. 

25. A copy of the clearance letter shall be 
sent by the proponent to concerned 
Panchayat, Zila Parishad/Municipal 
Corporation and Urban Local Body. 

A copy of the Environmental Clearance 
letter was duly forwarded by the Project 
Proponent to the concerned Gram 
Panchayat, Zila Panchayat, and the relevant 
Urban Local Body at the time of 
commencement of mining operations, in 
compliance with the stipulated condition. 

26. Transportation of materials shall be 
done by covering the trucks/tractors 
with tarpaulin or other suitable 
mechanisms to avoid fugitive 
emissions and spillage of mineral/dust. 

During the operational phase of the project, 
all transportation of excavated minor 
minerals was carried out in covered vehicles 
using tarpaulin sheets or other suitable 
covers to prevent fugitive dust emissions 
and spillage. Strict adherence to this 
condition was maintained to minimize 
environmental impact and ensure road 
safety. 

27. Wastewater from temporary 
habitation campuses shall be properly 
collected and treated before 
discharging into water bodies. The 
treated effluent should conform to the 
standards prescribed by MoEF/CPCB. 

This is a mining project involving 
manual/mechanized extraction of ordinary 
sand from the riverbed, which does not 
involve the establishment of permanent or 
semi-permanent habitation campuses at the 
site. The workforce is primarily locally 
engaged and commutes from nearby 
villages on a daily basis. Hence, no 
wastewater is generated from temporary 
habitation campuses at the project site. 

28. Measures shall be taken for control of 
noise levels to the limits prescribed by 
CPCB. 

During the operational phase of the mining 
project, all necessary measures were 
undertaken to ensure that noise levels 
remained within the permissible limits 
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prescribed by the CPCB. Mining activities 
were carried out only during daytime using 
machinery and vehicles equipped with 
proper silencers to minimize noise 
generation. 

Regular monitoring of ambient noise levels 
was conducted through a NABL-accredited 
laboratory, and the results confirm 
compliance with the prescribed standards. 
The monitoring report of ambient noise 
levels is enclosed as Annexure V for 
reference. 

29. Special measures shall be adopted to
protect the nearby settlements from
the impacts of mining activities.
Maintenance of village roads through
which transportation of minor
minerals is to be undertaken shall be
carried out by the project proponent
regularly at their own expense.

During the period of active mining 
operations, the project proponent had 
undertaken appropriate environmental and 
safety measures to mitigate any adverse 
impacts on the nearby settlements. Dust 
suppression was regularly carried out 
through water sprinkling on haul roads, and 
vehicular movement was regulated to avoid 
congestion and noise disturbances in 
inhabited areas. 

Furthermore, routine maintenance of the 
village roads used for the transportation of 
minor minerals was carried out by the 
project proponent at their own cost. This 
included pothole repairs, dust suppression, 
and minor surface grading to ensure safe 
and smooth transportation while minimizing 
inconvenience to the local population. 

30. Measures for prevention and control
of soil erosion and management of silt
shall be undertaken. Protection of
dumps against erosion, if any, shall be
carried out with geo-textile matting or
other suitable materials.

The mining operations were carried out 
strictly within the designated riverbed area, 
where the nature of extraction does not 
involve overburden or creation of dumps. 
Therefore, no dumps susceptible to erosion 
were generated. 

31. Under corporate social responsibility a 
sum of 5% of the total project cost or 
total income, whichever is higher, is to 
be earmarked for the total lease 
period. Its budget is to be separately 
maintained. The CSR component shall 

A separate budget has been maintained to 
ensure proper allocation and utilization of 
CSR funds. 

Need-based assessments were carried out in 
consultation with the local Gram Panchayat 
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be prepared based on the needs of 
local inhabitants. Income-generating 
measures consistent with the 
traditional skills of the people, which 
can uplift the poor sections of society, 
shall be identified. The program can 
include activities such as developing 
fodder farms, fruit-bearing orchards, 
free distribution of smokeless chulhas, 
etc. 

and community representatives to identify 
priority areas and traditional skill-based 
income-generating initiatives. Further 
implementation and monitoring of CSR 
activities shall be carried out periodically in 
collaboration with local stakeholders to 
ensure long-term impact and compliance. 

32. The possibility of adopting the nearest
three villages shall be explored, and
details of civic amenities such as roads
and drinking water proposed to be
provided at the project proponent's
expense shall be submitted within two
months from the issuance of the
Environmental Clearance.

Noted and shall be complied. 

33. The funds earmarked for
environmental protection measures
should be kept in a separate account
and should not be diverted for other
purposes. Yearly expenditure should
be reported to the Ministry of
Environment and Forests, its Regional
Office in Lucknow, SEIAA, U.P., and
UPPCB.

A dedicated and separate bank account has 
been maintained exclusively for the funds 
allocated towards environmental protection 
and management measures. 

34. An action plan with respect to the
suggestions, improvements, and
recommendations made and agreed
upon during the Public Hearing shall
be submitted to the District Mines
Officer, the concerned Regional
Officer of UPPCB, and SEIAA within
two months.

The action plan has been submitted to the 
District Mines Officer, the concerned 
Regional Officer of the Uttar Pradesh 
Pollution Control Board (UPPCB), and the 
State Environment Impact Assessment 
Authority (SEIAA) within the prescribed 
period. 

35. Environmental clearance is subject to
obtaining clearance under the Wildlife
(Protection) Act, 1972, from the
competent authority, if applicable to
this project.

Not applicable. 

36. The proponent shall observe every 15 
day for nesting of any turtle in the 
area. Based on the observations so 

The project proponent has adhered to the 
condition by instituting fortnightly 
monitoring of the lease area for signs of 
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made, if turtle nesting is observed, 
necessary safeguard measures shall be 
taken in consultation with the State 
Wildlife Department. For the purpose, 
awareness shall be created amongst 
the workers about the nesting sites so 
that such sites, if any, are identified by 
the workers during operations of the 
mine for taking required safeguard 
measures. In this regards the safety 
notified zone should be left so that the 
habitat/nesting area is undisturbed. 

turtle nesting. No turtle nesting activity has 
been observed in the lease area during the 
period of observation, including during the 
operational phase prior to October 2024, 
after which mining activities were halted. 

To ensure preparedness and vigilance, 
workers engaged in the mining operations 
were sensitized and trained to identify 
potential nesting sites and report any such 
findings immediately to the site in-charge. In 
the event of any nesting activity being 
observed in future phases of operation, 
prompt coordination with the State Wildlife 
Department will be ensured for the 
implementation of suitable safeguard 
measures. 

37. The project proponent shall undertake 
adequate safeguard measures during 
extraction of river bed material and 
ensure that due to this activity the 
hydro geological regime of the 
surrounding area shall not be affected. 

The project proponent undertook adequate 
safeguard measures during the operational 
phase of mining to ensure that the hydro-
geological regime of the surrounding area 
remained unaffected. Mining operations 
were carried out strictly as per the approved 
mining plan and environmental clearance 
conditions, maintaining the prescribed 
depth, ensuring uniform extraction, and 
avoiding any ponding or deepening that 
could alter subsurface water flow. 

38. The project proponent shall obtain 
necessary prior permission of the 
competent Authorities for withdrawal 
of requisite quantity of water (surface 
water and groundwater), required for 
the project. 

There is no requirement for withdrawal of 
surface or ground water for the project. The 
water requirement for dust suppression, 
plantation, and drinking purposes during the 
operational phase (prior to cessation in 
October 2024) was minimal and fully met 
through private water tankers sourced from 
authorized suppliers. 

As the project operations involve minor 
mineral mining and do not require intensive 
water usage, reliance on tanker-supplied 
water has proven adequate and sustainable.  

39. Appropriate mitigative measures shall 
be taken to prevent pollution of the 
river in consultation with the State 

All appropriate preventive and mitigative 
measures were implemented to ensure that 
no pollution of the river occurred. 
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Pollution Control Board. It shall be 
ensured that there is no leakage of oil 
and grease in the river from the 
vehicles used for transportation. 

Transportation vehicles were regularly 
maintained to prevent any leakage of oil or 
grease, and loading/unloading activities 
were strictly confined to designated non-
riparian zones to avoid any risk of 
contamination. 

Drivers and operators were sensitized 
regarding environmental protection 
measures, and no instance of oil or grease 
leakage into the river was reported. 
Additionally, no washing or servicing of 
vehicles was permitted near the riverbed. 

40. Vehicular emissions shall be kept 
under control and regularly monitored. 
The vehicles carrying the mineral shall 
not be overloaded. 

All necessary steps were taken to ensure 
that vehicular emissions remained within 
the permissible limits. Vehicles used for 
transportation of minerals were periodically 
maintained and had valid Pollution Under 
Control (PUC) certificates during the 
operational period. 

The project proponent ensured that no 
vehicle was overloaded. Mineral loading was 
supervised, and strict instructions were 
given to transport operators to comply with 
load limits to prevent spillage and reduce 
emissions. 

Further, vehicle movement was regulated, 
and the speed of vehicles was restricted to 
minimize dust generation. 

41. Provision shall be made for the 
housing of construction labor within 
the site with all necessary 
infrastructure and facilities such as fuel 
for cooking, mobile toilets, mobile 
STP, safe drinking water Medical 
health care, crèche etc. (MoEF circular 
dated: 22-09-2008 regarding 
stipulation of conditions to improve 
the living conditions of construction 
labor at site). 

All the labour engaged at the mining site is 
from the local populace, residing in nearby 
villages. Therefore, there was no 
requirement for the provision of housing 
facilities at the site. The nature of operations 
being seasonal and limited in intensity 
further negates the need for any permanent 
or temporary labour accommodation. 

However, to ensure proper sanitary and 
hygienic conditions at the workplace, mobile 
toilet facilities have been provided at the 
site. Drinking water was made available 
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through private tankers, and first-aid kits 
were maintained to address minor medical 
needs.  

42. Personnel working in dusty areas 
should wear protective respiratory 
devices and be provided with 
adequate training on safety and health 
aspects. Occupational health 
surveillance programs should be 
conducted periodically to monitor 
health impacts due to dust exposure 
and to take corrective measures if 
needed. 

Protective respiratory devices such as dust 
masks were provided to all personnel 
engaged in dusty areas to minimize 
inhalation of particulate matter. 

43. A copy of the clearance letter should 
be sent to the concerned Panchayat, 
Zila Parishad/Municipal Corporation, 
Urban Local Body, and Local NGO. 
Suggestions or representations made 
during proposal processing should also 
be included. The clearance letter 
should be published on the company 
website. 

A copy of the Environmental Clearance 
letter was duly sent to the concerned 
Panchayat, Zila Parishad, and Urban Local 
Bodies. 

44. The environmental statement for the 
financial year ending March 31 (in 
Form-V) must be submitted to the 
State Pollution Control Board as 
mandated by the Environment 
(Protection) Rules, 1986. Compliance 
statuses regarding environmental 
clearance conditions should also be 
posted online and sent to the Regional 
Office of the Ministry of Environment 
and Forests, Lucknow, via email 

Noted. 

45. Green cover development/tree 
plantation should occupy 20% of the 
total leased area, either along the 
riverbank or roadside for Avenue 
Plantation. 

Greenbelt development activities shall be 
undertaken in adherence to the CPCB 
guidelines, ensuring proper ecological 
restoration of the area. Consultation has 
been obtained from the Samajik Vaniki 
Division, Forest Department, Prayagraj, for 
the selection of suitable species, with due 
regard to the local environmental and soil 
conditions. 

Accordingly, the following indigenous 
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species have been proposed to be procured 
for plantation within the earmarked area: 

Hindi 
Name 

English Name Quantity 

Kanji Indian Elm 500 
trees 

Bakain Chinaberry / 
Persian Lilac 

100 trees 

Sheesham Indian Rosewood 100 trees 
Semal Red Silk Cotton 

Tree 
100 trees 

Jamun Java Plum / Black 
Plum 

50 trees 

These species were selected for their 
adaptability, soil-binding properties, and 
ecological value. The plantation work shall 
be undertaken during the appropriate 
planting season, and proper aftercare shall 
be ensured for survival and growth. 

46. Riverbed debris should be securely 
collected and may be utilized to 
strengthen the embankment. 

Riverbed debris generated during the 
mining operations was securely collected in 
designated locations to avoid any dispersal 
or obstruction to river flow. The collected 
debris was utilized for embankment 
strengthening purposes at suitable 
locations. The activity was carried out 
following sustainable mining practices and 
without disturbing the natural flow of the 
river. 

47. Safety measures should include 
provisions for treating bites from 
poisonous reptiles or insects, such as 
snakes, for workers at the mine lease 
area. 

Necessary first-aid provisions for treating 
bites from poisonous reptiles and insects, 
including snake bite kits, have been made 
available at the mining site. Workers were 
sensitized regarding the risks of encounters 
with reptiles and insects 

48. Workers should undergo periodic and 
annual medical checkups as per the 
Mines Act, and they must be covered 
under the Employee State Insurance 
(ESI) rules. 

All workers engaged in the mining 
operations have undergone periodic and 
annual medical check-ups in compliance 
with the provisions of the Mines Act. Since 
the workers engaged at the site are 
temporary and locally employed labor, they 
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are not covered under ESI 
Specific Conditions 

1. If the project area falls within the eco-
sensitive zone of a National Park or 
Sanctuary, prior permission from the 
statutory committee of the National 
Board for Wildlife must be obtained, as 
per the Wildlife (Protection) Act, 1972. 

Noted. 

2. The survival of tree saplings must be 
ensured, and any instances of 
mortality must be addressed with 
timely replacements. 

Regular monitoring of the planted saplings 
will be undertaken to ensure their healthy 
growth and survival. A dedicated team shall 
be assigned for maintenance activities such 
as watering, mulching, and protection from 
grazing. In case of mortality, replantation 
will be carried out during the appropriate 
season to maintain the overall green cover. 

3. Photographs of the site, with date and 
time stamps, should be submitted 
within 15 days. 

Noted.  

4. One-month monitoring reports on air 
quality, water quality, noise levels, and 
flora and fauna must be conducted 
biweekly and submitted within 45 
days. 

Noted. 

5. Cooking provisions should include 
cylinders for workers. 

Since all workers engaged at the site belong 
to the nearby local areas and return to their 
homes daily, there is no requirement for 
permanent cooking provisions at the site. 

6. The capacity of loading trucks or 
tractors must align with the Transport 
Department's norms and standards 
established by the government. 

Transportation of mined mineral is strictly 
carried out using trucks/tractors that comply 
with the loading capacity norms prescribed 
by the Transport Department. Overloading 
is strictly prohibited, and drivers are 
regularly instructed to adhere to legal 
weight limits to ensure road safety and 
environmental compliance. 

7. Workers must be provided with 
suitable masks. 

Suitable dust masks have been provided to 
all workers involved in operations prone to 
dust exposure, particularly during 
excavation, loading, and transportation 
activities. 

8. Roads that are currently non-
motorable should be improved, and 

Necessary improvement works on non-
motorable approach roads have been 
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tree saplings should be planted along 
both sides of the approach roads. 

initiated to ensure safe and efficient 
transportation of minor minerals. The roads 
have been made motorable using locally 
available materials, and periodic 
maintenance is being carried out. Further, 
plantation along both sides of the approach 
roads is proposed to be carried out as part 
of the greenbelt development program. 
Suitable indigenous species have already 
been identified in consultation with the 
Samajik Vaniki Division, Prayagraj, and 
saplings have been proposed to be 
procured. 

9. Indigenous plants should be planted in 
accordance with Central Pollution 
Control Board (CPCB) guidelines, in 
consultation with the local Divisional 
Forest Officer. 

Greenbelt development activities shall be 
undertaken in adherence to the CPCB 
guidelines, ensuring proper ecological 
restoration of the area. Consultation has 
been obtained from the Samajik Vaniki 
Division, Forest Department, Prayagraj, for 
the selection of suitable species, with due 
regard to the local environmental and soil 
conditions. 

Accordingly, the following indigenous 
species have been proposed to be procured 
for plantation within the earmarked area: 

Hindi 
Name 

English Name Quantity 

Kanji Indian Elm 500 
trees 

Bakain Chinaberry / 
Persian Lilac 

100 trees 

Sheesham Indian Rosewood 100 trees 
Semal Red Silk Cotton 

Tree 
100 trees 

Jamun Java Plum / Black 
Plum 

50 trees 

These species were selected for their 
adaptability, soil-binding properties, and 
ecological value. The plantation work shall 
be undertaken during the appropriate 
planting season, and proper aftercare shall 
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be ensured for survival and growth. 
10. The project proponent must, within 

two years, conduct a detailed 
replenishment study. This study, 
authenticated by a QCI-NABET 
accredited consultant and the District 
Mines Officer, will serve as the basis 
for a midterm review of Environmental 
Clearance conditions. 

Replenishment study has been carried out. 
Report enclosed as annexure VII. 

11. There should be provisions for two 
toilets and hand pumps at the mining 
site. 

Two toilets have been provided at the 
mining site to ensure proper sanitation and 
hygiene for the workers. A hand pump has 
also been installed to provide a consistent 
and accessible source of water for washing 
and cleaning purposes. The hand pump 
ensures availability of water on-site, 
especially in case of delays in private water 
tankers, thereby supporting basic hygiene 
and dust suppression needs effectively. 

12 Drinking water for workers should be 
supplied via tankers. 

Drinking water is being supplied to the 
workers through private water tankers. The 
source is regularly monitored to ensure that 
the water is potable and safe for 
consumption. This arrangement ensures 
that workers have continuous access to 
clean drinking water during mining 
operations. 

13. Mining should utilize bar scalping or 
skimming methods (with depths 
typically 0.3 - 0.6 meters or 1 - 2 feet) in 
alignment with the Sustainable Sand 
Mining Management Guidelines-2016. 

The mining operations are being carried out 
strictly using bar scalping/skimming 
methods, maintaining excavation depths 
within the prescribed limit of 0.3 to 0.6 
meters, as recommended in the Sustainable 
Sand Mining Management Guidelines, 2016. 
This method ensures minimum disturbance 
to the riverbed ecology and helps maintain 
natural replenishment processes, thereby 
adhering to sustainable mining practices. 

14. A buffer or safe zone must be 
maintained from habitations as per the 
mining guidelines. 

A safe buffer zone from nearby habitations 
has been duly maintained in accordance 
with the provisions of the Sustainable Sand 
Mining Management Guidelines, 2016 and 
the approved mining plan. No mining 
activities are carried out within this 
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demarcated zone to ensure minimal impact 
on the local population and to safeguard 
public health and safety. 

15. Total Project Cost is estimated at Rs. 1 
crore. A CSR plan of at least Rs. 5 lakh 
is to be executed, including installing 
five hand pumps for drinking water, 
solar streetlights in villages, and 
constructing two toilets at the primary 
school. These works should display the 
beneficiary's name, address, and Gram 
Pradhan contact details. Photographic 
evidence must be submitted to the 
Directorate and District 
Magistrate/Chief Development Officer, 
Allahabad, U.P. 

Noted and agreed to comply. 

16. Details of the above CSR activities 
must be submitted with an affidavit to 
the Directorate and District 
Magistrate/Chief Development Officer, 
Allahabad, U.P. 

Noted and agreed to comply. 

17. Provisions for health/insurance cards, 
medical claims, and regular health 
check-up camps must be made for all 
workers. Receipts of these provisions 
should be included in compliance 
reports submitted to the Directorate 
of Environment. 

Noted and being provided. 

18. Measures for water conservation, 
including rainwater harvesting and 
cleaning and maintaining nearby 
natural water bodies, should be 
considered as CSR activities. 

Water conservation measures have been 
duly considered under the CSR initiatives. 
The project proponent has planned to 
implement rainwater harvesting and 
undertake cleaning of nearby natural water 
bodies in consultation with the local Gram 
Panchayat. These initiatives aim to improve 
groundwater recharge and ensure 
sustainability of local water resources. The 
activities have been included in the CSR 
action plan and budget, aligning with the 
needs of the local community. 

19. The transportation of excavated 
mining material must be managed to 
avoid obstruction of water flow. 

Transportation of excavated minor mineral 
is carried out in a regulated manner strictly 
along designated routes that do not 
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Relevant details should be provided to 
the concerned department. 

obstruct natural drainage or water flow. No 
excavation or material stacking is allowed 
within or near active water channels. Care is 
taken to ensure that vehicle movement does 
not interfere with the flow of river water. 

20. The width of the haul road must be at 
least 6 meters. 

The haul road at the mining site has been 
developed and maintained with a minimum 
width of 6 meters, in accordance with 
regulatory requirements. This ensures safe 
and efficient movement of vehicles carrying 
minor minerals and reduces the risk of 
accidents or congestion. The road is 
periodically compacted and sprinkled with 
water to minimize dust emissions and 
maintain its structural integrity. 

21. Submit an annual replenishment 
report certified by an authorized 
agency. If the replenishment is lower 
than the approved rate of production, 
mining activities or production levels 
should be decreased or halted 
accordingly until replenishment is 
completed. 

Enclosed as annexure VII. 

22. The environmental clearance will align 
with the duration of the mining lease 
period. 

The project proponent acknowledges that 
the validity of the Environmental Clearance 
(EC) is co-terminous with the mining lease 
period. Accordingly, all mining operations 
shall be carried out only during the validity 
of the mining lease and within the approved 
EC tenure. No mining activity shall be 
undertaken beyond the lease validity 
without due renewal of the EC, as per 
statutory provisions. 

23. Projects located within a 10 km radius 
of a Wildlife Sanctuary must obtain 
clearance from the National Board for 
Wildlife (NBWL), even if the eco-
sensitive zone is not explicitly defined. 

Not applicable. 

24. To avoid ponding effects or adverse 
environmental conditions, progressive 
mining should be conducted following 
the Sustainable Sand Mining 
Management Guidelines (2016). 

Progressive mining is being carried out 
strictly in accordance with the Sustainable 
Sand Mining Management Guidelines, 2016. 
The mining is being undertaken in a phased 
manner ensuring scientific excavation, 
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maintaining uniform depth, and avoiding the 
formation of depressions that may lead to 
ponding effects. Regular supervision 
ensures that mining activities do not disrupt 
the natural drainage pattern or create any 
adverse environmental conditions in the 
lease area. 

25. Geo-coordinates should be verified by 
relevant authorities, including the 
Director, DGM/District Magistrate, 
Regional Mining Officer, or NHAI, and 
promptly submitted to SEIAA/SEAC 
Secretariat. 

The geo-coordinates of the mining lease 
area have been duly verified by the 
concerned Regional Mining Officer. The 
verified coordinates have been 
authenticated on the Khasra map and duly 
signed by the competent authority. The 
verified documents have been submitted to 
the SEIAA/SEAC Secretariat in accordance 
with the stipulated requirement. 

26. If environmental clearance is obtained 
using incorrect information—such as 
claiming a distance greater than 500 
meters between adjoining mines, 
when it is factually less than that, or 
claiming an area below 25 ha when it 
exceeds this—then the clearance will 
stand revoked. 

Noted. 

27. Within two years, the project 
proponent must conduct a detailed 
replenishment study, verified by a QCI-
NABET accredited consultant and the 
District Mines Officer. This study will 
form the basis for a mid-term review 
of the conditions set out in the 
environmental clearance. 

Replenishment study report enclosed as 
annexure VII. 

28. The mining work should be open-cast 
and manual/semi-mechanized (subject 
to the orders of Hon'ble NGT or 
Hon'ble Court(s)). Heavy machinery 
such as excavators or scoopers should 
not be used for mining purposes. 
There should be no drilling or blasting 
at any stage. 

The mining operations have strictly adhered 
to open-cast and manual/semi-mechanized 
methods, as per the approved mining plan 
and applicable environmental clearance 
conditions. No heavy machinery such as 
excavators or scoopers has been used 
during mining. Additionally, no drilling or 
blasting has been carried out at any stage of 
the mining operations. The method of 
mining remains fully compliant with the 
orders of the Hon’ble NGT and other 
Hon’ble Courts, wherever applicable. 
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29. A buffer of 3 meters, or 10% of the 
river's width—whichever is less—
should be left on both sides of the 
riverbank to avoid erosion. Mining is 
restricted to the riverbed and should 
not extend to banks. 

The project strictly complied with the buffer 
requirement by leaving a minimum of 3 
meters or 10% of the river’s width, whichever 
was less, on both sides of the riverbank 
untouched. No mining activity was carried 
out on the riverbanks, and extraction was 
strictly confined to the riverbed area only. 
This measure was implemented to prevent 
bank erosion and to maintain the stability of 
the riverbank ecosystem, in accordance with 
the Sustainable Sand Mining Management 
Guidelines, 2016. 

30. The proponent must undertake 
measures during mining activities to 
ensure the hydro-geological regime of 
the surrounding area is not adversely 
affected. 

The project proponent has undertaken 
mining operations strictly in accordance 
with sustainable practices prescribed in the 
Sustainable Sand Mining Management 
Guidelines, 2016, ensuring no adverse 
impact on the hydro-geological regime of 
the surrounding area. Mining is confined to 
the dry riverbed using manual/semi-
mechanized methods and restricted to 
shallow depths, which do not interfere with 
the natural groundwater table or alter 
surface water flows. Continuous 
observation and safeguards are 
implemented to maintain the natural 
hydrological balance of the site and its 
surroundings. 

31. The leaseholder shall ensure all mining 
is aligned to the submitted mining plan 
and regulations, clearly marking 
unmined safety zones from riverbanks 
or structures like bridges. Mining 
should cease during the monsoon 
season. 

The project proponent confirms that all 
mining activities are being carried out 
strictly as per the approved mining plan and 
in compliance with applicable rules and 
regulations. Safety zones, including buffer 
areas from riverbanks and critical structures 
such as bridges, are clearly demarcated and 
strictly avoided during operations. 
Additionally, no mining activity was 
undertaken during the monsoon season, in 
adherence to environmental safeguards and 
regulatory stipulations. 

32. Safety and labor conditions stipulated 
under the Mines Act must be strictly 
adhered to when employing workers. 

The project proponent ensured strict 
compliance with all applicable safety and 
labor provisions under the Mines Act during 
the operational phase. Workers were 
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employed in accordance with prescribed 
norms, and adequate safety gear, training, 
and welfare measures were provided at the 
site to safeguard their health and well-being. 

33. Workers should be provided with 
proper personal protective equipment 
(PPE) and training on occupational 
health and safety. Periodic medical 
examinations must be conducted. The 
workers engaged in the project shall 
be carried out, and records 
maintained. For the purpose, a 
schedule of health examination of the 
workers should be drawn and 
followed accordingly. 

Personal protective equipment (PPE), 
training about health & safety were 
provided to worker. Worker records are 
maintained and medical checkups were 
regularly carried out. 
 

34. Critical parameters such as PM10, 
PM2.5, SO2, and NOx within the 
ambient air in the impact zone must be 
monitored periodically. Additionally, 
any discharged water quality should 
also be checked for metrics like TDS, 
DO, pH, fecal coliform, and total 
suspended solids (TSS). 
 

Periodic monitoring of ambient air quality in 
the impact zone was carried out to assess 
critical parameters including PM₁₀, PM₂.₅, 
SO₂, and NOₓ, in accordance with prescribed 
environmental standards. Additionally, 
although no wastewater was discharged 
from the site, water quality in and around 
the site was monitored for parameters such 
as TDS, DO, pH, fecal coliform, and TSS as a 
precautionary measure. 
The test report of air and water quality 
monitoring is enclosed as annexure V 

35. Effective safeguards like regular water 
sprinkling must be applied in areas 
prone to air pollution, especially those 
with high levels of particulate matter, 
such as loading/unloading spots and 
transfer points. Extensive water 
sprinkling should be done on haul 
roads. 

Regular water sprinkling is being carried out 
effectively at all dust-prone areas, especially 
at loading/unloading points, transfer zones, 
and along haul roads, to suppress dust and 
minimize particulate matter in the air. Water 
tankers are deployed throughout the 
working hours to ensure extensive and 
continuous sprinkling, thereby reducing air 
pollution and ensuring compliance with 
environmental norms. 

36. Ensure ambient air quality parameters 
conform to the norms set by the 
Central Pollution Control Board. 

Ambient air quality monitoring is being 
carried out at regular intervals to ensure 
that critical parameters such as PM₁₀, PM₂.₅, 
SO₂, and NOₓ remain within the permissible 
limits prescribed by the Central Pollution 
Control Board (CPCB). The test reports 
confirming compliance with the prescribed 
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standards are enclosed for reference. 
Necessary mitigation measures like water 
sprinkling, dust suppression, and 
maintenance of haul roads are also 
undertaken to maintain air quality. 

37. The proponent must submit an 
extended mining scheme prior to the 
expiry of the current mining plan. 

Noted. 

38. Four ambient air quality monitoring 
stations should be established in both 
core and buffer zones. These locations 
must be determined based on 
meteorological data, topographical 
features, ecological sensitivity, and 
consultation with the State Pollution 
Control Board. 

Noted and agreed to comply. 

39. Maintenance costs of common roads 
used for mineral transportation should 
be collectively shared by users based 
on lease area proportions. 

The project proponent agreed to share the 
maintenance costs of common roads used 
for mineral transportation, in proportion to 
the lease area, along with other lessees. This 
was done to ensure the roads remain in a 
motorable and dust-free condition. Regular 
maintenance and dust suppression 
measures, such as water sprinkling, were 
undertaken as part of this shared 
responsibility. 

40. Mobile toilets must be provided for 
laborers engaged in the project work. 

Mobile toilets have been provided at the 
mining site to ensure proper sanitation 
facilities for laborers engaged in project 
activities. This measure ensures hygiene, 
health, and convenience for the workers, in 
line with the applicable environmental and 
labor welfare norms. 

41. Solid waste material like gutkha 
pouches, plastic bags, glasses 
generated during project activities 
must be stored separately in bins and 
managed per Solid Waste 
Management rules. 

All solid waste generated during project 
activities, such as gutkha pouches, plastic 
bags, and disposable glasses, was collected 
and stored in separate designated bins. The 
waste was managed strictly in accordance 
with the Solid Waste Management Rules, 
2016. Proper disposal methods were 
followed to prevent littering and 
environmental pollution at the site. 

42. A green area or belt should be Greenbelt development activities shall be 
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developed along the haulage road in 
consultation with Gram Sabha or 
Panchayat. 

undertaken in adherence to the CPCB 
guidelines, ensuring proper ecological 
restoration of the area. Consultation has 
been obtained from the Samajik Vaniki 
Division, Forest Department, Prayagraj, for 
the selection of suitable species, with due 
regard to the local environmental and soil 
conditions. 

Accordingly, the following indigenous 
species have been proposed to be procured 
for plantation within the earmarked area: 

Hindi 
Name 

English Name Quantity 

Kanji Indian Elm 500 
trees 

Bakain Chinaberry / 
Persian Lilac 

100 trees 

Sheesham Indian Rosewood 100 trees 
Semal Red Silk Cotton 

Tree 
100 trees 

Jamun Java Plum / Black 
Plum 

50 trees 

These species were selected for their 
adaptability, soil-binding properties, and 
ecological value. The plantation work shall 
be undertaken during the appropriate 
planting season, and proper aftercare shall 
be ensured for survival and growth. 

43. Natural or customary paths used by 
villagers must remain unobstructed 
throughout the project's operations. 

During the period of mining operations, all 
natural and customary paths used by local 
villagers were kept unobstructed. The 
project activities were planned and 
executed in a manner that ensured free 
movement and uninterrupted access for the 
local community, thereby avoiding any 
inconvenience or disruption to their daily 
activities. 

44. Digital processing of the lease area 
using remote sensing technology must 
be conducted every three years to 

Noted and shall be complied. 
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monitor changes in the river course. 
The findings must be recorded and 
submitted to the Regional office of 
MoEF, SEIAA, U.P., and UPPCB. 

45. A copy of the clearance letter must be 
shared with the concerned Panchayat 
or local NGO involved during proposal 
processing. The clearance letter should 
also be published on the company 
website. 

A copy of the Environmental Clearance 
letter has been shared with the concerned 
Panchayat for their information and records. 

46. The State Pollution Control Board 
must display the clearance letter at 
regional offices, the District Industry 
Centre, and the Collector's or 
Tehsildar's office for 30 days. 

This condition pertains to the compliance 
responsibilities of the State Pollution 
Control Board (SPCB). The Project 
Proponent has duly submitted a copy of the 
Environmental Clearance to the concerned 
Regional Office of the Uttar Pradesh 
Pollution Control Board (UPPCB) for 
necessary action. 

47. The project authorities must advertise 
in at least two local newspapers widely 
circulated—one in the vernacular 
language of the locality—within 7 days 
of receiving environmental clearance. 
This notice should include details that 
the project has been cleared, with a 
copy of the clearance letter available 
through the State Pollution Control 
Board and the SEIAA website. 

Noted. 

48. The Ministry of Environment and 
Forests (MoEF)/State Environmental 
Impact Assessment Authority (SEIAA) 
or other competent bodies can modify 
or impose new conditions for better 
environmental protection. 

Noted and agreed to comply all rules and 
conditions imposed by the authority for 
better environmental protection. 

49. Providing false information or failing 
to meet any condition may lead to 
revocation of the clearance, along with 
legal action under the Environment 
(Protection) Act, 1986. 

Noted. 

50. Appeals against the environmental 
clearance must be made to the 
National Green Tribunal within 30 
days, as stipulated by the National 

Noted. 
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Environment Appellate Authority Act, 
1997. 

51. Wastewater from potable use should 
be collected and reused for sprinkling 
purposes. 

There is no generation of wastewater. The 
water for drinking purpose shall be supply 
through private tankers. 

52. Vehicle movement should be 
restricted during school opening and 
closing times to ensure safety. 

The Project Proponent ensured that vehicle 
movement related to mining activities was 
regulated during school opening and closing 
hours to avoid any risk to children and 
ensure their safety. Timings of nearby 
schools were identified, and strict 
instructions were issued to drivers to avoid 
transportation during those periods. This 
measure was effectively followed during the 
operational phase. 

53. A width of not less than 50 meters or 
10% width of the river can be restricted 
for mining activities from the river 
bank. A condition can be imposed that 
mining will be done within these 
restrictions. 

The Project Proponent has strictly adhered 
to the prescribed buffer zone by maintaining 
a minimum distance of 50 meters or 10% of 
the river's width—whichever is less—from 
the river bank, as per the Sustainable Sand 
Mining Management Guidelines. No mining 
activity has been carried out within the 
restricted buffer zone, ensuring the 
riverbanks remain undisturbed and 
protected from erosion or ecological 
damage. 

Specific Condition 
[Condition added in 206th meeting of SEIAA, Letter Ref No. 259/Parya/SEAC/3989/2018 
Dated: 03 July 2018] 

1. If in future during the progressive 
mining lease area becomes part of 
cluster i.e. area equal to or more than 
25 ha., limited to B1 category, then 
additional conditions based on the EIA 
conducted by the concerned lease 
holders shall be imposed conditions 
otherwise it will amount to violation of 
E.C. conditions. If the certificate 
related to cluster provided by the 
competent authority issuing the 
cluster certificate. 

Cluster certificate enclosed as annexure VIII.  

Additional Conditions  
[Additional Conditions added with the Amendment in Environmental Clearance, Ref. No. 
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315/Parya/SEIAA/3989/2022 Dated: 21 December 2022] 
1. The Environmental Clearance (EC) will 

remain valid for five years or until the 
expiration of the current mine 
plan/lease period, whichever is earlier. 
Post this duration, the EC becomes null 
and void. 

The Project Proponent acknowledges that 
the validity of the Environmental Clearance 
is limited to five years or the duration of the 
approved mining plan/lease period, 
whichever is earlier. The mining operations 
to be carried out in accordance with the 
approved mining plan and within the 
stipulated EC validity period. It is further 
assured that no mining activity will be 
undertaken beyond the expiry of this period 
without obtaining a fresh Environmental 
Clearance, as required under the 
regulations. 

2. In the absence of a replenishment 
study, and in line with the National 
Green Tribunal's (NGT) order dated 
May 6, 2022, the EC will initially be 
valid until December 31, 2022. Mining 
activities must adhere strictly to the 
approved limits in the Letter of Intent 
(LoI) or mining plan, with mineable 
depth capped as approved. 

Replenishment study has been carried out 
and report enclosed as annexure VII. 

3. For subsequent years, project 
proponents must submit annual 
replenishment studies to SEIAA, UP for 
amending EC conditions. These studies 
will be reviewed by SEAC for three 
years to determine trends in 
replenishment rates, influencing 
adjustments to mining depth or 
capacity. 

Noted. 

4. Certification from the Forest 
Department must confirm that no 
forest land is utilized for mining or 
transit. If such land is involved, prior 
forest clearance and relevant 
permissions are required. 

Forest NOC enclosed. 

5. After ceasing operations, mining lease 
holders are obligated to re-grass 
affected areas, restoring them to 
conditions suitable for the growth of 
fodder, flora, and fauna. 

The Project Proponent is committed to 
restoring the mined-out areas post 
cessation of mining activities. In accordance 
with the guidelines, re-grassing will be 
undertaken in affected areas using native 
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plant species to ensure ecological 
restoration. The objective is to make the 
area conducive for the growth of fodder, 
flora, and fauna. Appropriate soil 
stabilization and bio-reclamation techniques 
will be employed to ensure effective 
regeneration of vegetation. The re-grassing 
plan will be implemented as part of the mine 
closure activities and monitored periodically. 

6. If the project is in a restricted 
groundwater extraction zone, where 
creating new wells is prohibited, fresh 
water must be sourced legally from 
alternatives other than groundwater, 
with appropriate permissions 
obtained. 

Fresh water required for dust suppression 
and domestic use is sourced from private 
authorized water suppliers through tankers. 
Groundwater extraction is not involved in 
the project. 

7. The project proponent should submit 
an action plan for plantation at a rate 
of at least 1,000 plants per hectare of 
lease area. A plan for planting 5,000 
plants within a 5 km radius, approved 
by the Forest or Horticulture 
Department, is required. Maintenance 
and survival rates must meet 
standards set by the Uttar Pradesh 
Forest Department to avoid non-
compliance. 

Greenbelt development activities shall be 
undertaken in adherence to the CPCB 
guidelines, ensuring proper ecological 
restoration of the area. Consultation has 
been obtained from the Samajik Vaniki 
Division, Forest Department, Prayagraj, for 
the selection of suitable species, with due 
regard to the local environmental and soil 
conditions. 

Accordingly, the following indigenous 
species have been proposed to be procured 
for plantation within the earmarked area: 

Hindi 
Name 

English Name Quantity 

Kanji Indian Elm 500 
trees 

Bakain Chinaberry / 
Persian Lilac 

100 trees 

Sheesham Indian Rosewood 100 trees 
Semal Red Silk Cotton 

Tree 
100 trees 

Jamun Java Plum / Black 
Plum 

50 trees 

These species were selected for their 
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adaptability, soil-binding properties, and 
ecological value. The plantation work shall 
be undertaken during the appropriate 
planting season, and proper aftercare shall 
be ensured for survival and growth. 

8. Rejuvenation and management of 
water bodies covering 25+ hectares 
must be planned in consultation with 
the District Environment Authority, 
with compliance reports submitted 
every six months. 

The project proponent acknowledges the 
requirement and is committed to supporting 
rejuvenation and management of water 
bodies over 25 hectares as part of its 
environmental responsibility. 

9. Before releasing the security deposit, 
the compliance of EC (Environmental 
Clearance) conditions by the 
proponent must be verified by 
relevant authorities. Non-compliance 
will prompt legal and compensatory 
actions via the Uttar Pradesh Pollution 
Control Board (UPPCB). 

Noted. 

10. During the EC's validity, any transfer 
application must include compliance 
status certified by MoEFCC, Lucknow. 

Noted. 

11. Mining should cease if air quality 
deteriorates below prescribed 
standards, and operations may resume 
only once restored. 

The project proponent is committed to 
maintaining air quality within the prescribed 
standards set by the Central Pollution 
Control Board (CPCB). Ambient air quality is 
being monitored regularly at the project 
site, particularly for critical parameters such 
as PM₁₀, PM₂.₅, SO₂, and NOₓ. In case the 
monitoring results indicate that air quality 
has deteriorated beyond the acceptable 
limits, mining operations will be suspended 
immediately. 
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to  SHRI SURENDRA KUMAR located at KHAND NO. 14, VILLAGE-
BASWAAR, KARCHHANA, PRAYAGRAJ,PRAYAGRAJ,. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-
1. This CCA  SHRI SURENDRA KUMAR granted for the period from 24/04/2023 to 31/12/2027 and
valid for manufacturing of following products.

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

181321/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2023 Date: 24/04/2023

To,

M/s

 SHRI SURENDRA KUMAR

KHAND NO. 14, VILLAGE-BASWAAR, KARCHHANA,
PRAYAGRAJ,PRAYAGRAJ,

Application Id-
20477793

S
No

Product Quantity Unit

1 Sand/Morrum 70457 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum-70457 Cu meter/year by opencast and manual
mining in 4.69 Hectare Lease area at KHAND NO. 14, VILLAGE-BASWAR, TEHSIL-KARCHHANA,
PRAYAGRAJ.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide Letter No. 229/Parya/SEAC/3989/2018 dated
08.03.2018  amended vide letter dated 21.12.2022 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protectionand safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    
Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly basis.

RAJENDR
A SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2023.04.28 
19:57:54 +05'30'

RAJENDRA SINGH
Digitally signed by RAJENDRA 
SINGH 
Date: 2023.04.28 19:58:50 +05'30'
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Chief Environmental Officer (circle-2)
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1.0 Preface 

Sand is the most abundant mineral derived from Silicon the most abundant element 

present on earth crust and is classified as a minor mineral as mentioned under 

MMDR ACT 1957 (as amended in 2021). In India, the legal and administrative 

control over minor minerals is vested in to the State Governments, however; the 

environmental safeguards are monitored and controlled by the Central Government 

keeping the vigilant state official machinery such as Pollution Control Boards, 

Ministry of Environment and Pollution, mining department etc. engaged in to it. 

Concerning the environmental issues, Ministry of Mines, Government of India, New 

Delhi (GOI), Ministry of Environment, Forest and Climate Change, (GOI) New 

Delhi, formulated the guidelines from time to time specifically for the sustainable 

sand mining to ensure the scientific mining methods and also to avoid any illegal 

practices. 

River sand is the aggregate mineral and its demand is on constant rise in developing 

country like India. Sand and gravel have long been used as aggregate for 

construction of roads and building. Today, the demand for these materials continues 

to rise. In India, the main sources of sand are river flood plain, coastal sand, paleo 

channel sand, and sand from agricultural fields. Therefore catering the supply of 

mineral is a challenge for public and administration both. Notwithstanding, the river 

borne mineral is in high demand all over the country because of continuous 

construction work, an indicator of developing society. At present the RBM is 

produced in the state 40% less what is being supplied therefore the State 

Government always strive to identify new mining lease on the riverbeds to ensure 

the continuous and sustainable supply of sand mineral. To ensure the supply 

governments eased out the mining procedures to meet the public demand of the 

required mineral. The construction business in Uttar Pradesh State and India worth 

lakhs of crores of rupees generating a huge revenue for the State as well as Central 

government. In 2021, the UP government has laid down a new Mining Policy as 

amended from time to time, a unique and a remarkable initiative of UP government. 

To ease of the business initiative in India, Central Government has laid down several 

guidelines and issued notifications to benefit every person involved in this particular 
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sector of mining. Adding to it, the district are the administrative units of states 

which are best placed to de the mapping of these mineral resources.  

Sand replenishment is influenced by multiple factors. River Sediment is solid 

material that is moved and deposited in a new location. Sediment can consist of 

rocks and minerals, as well as the remains of plants and animals. It can be as small as 

a grain of sand or as large as a boulder. Sediment moves from one place to another 

through the process of erosion. 

Excavating out the sediment from the active water channel bed in river hinders the 

continuity of sediment transport through the river system, disrupting the sediment 

mass balance in the river downstream and induces channel adjustments (usually 

incision) extending considerable distances beyond the extraction site. This 

magnitude of the consequent impacts primarily depends on the magnitudes of the 

extraction relative to bed load sediment supply and transport through the reach. 

Implementation of pragmatic measures can lead to significant sustainable outcome. 

River sand mining itself have its multiple impacts which primarily includes impacts 

on physical characteristics like elevation of bed, sediment transport capacity, 

temperature, turbidity, surface geometry, in-stream roughness channel geometry, 

substratum composition and stability in-stream roughness and sand bed, flow 

velocity discharge capacity etc. 

Alteration or modification of the above attributes may cause hazardous impact on 

ecological equilibrium of riverine regime. This may also cause adverse impact on in-

stream biota and riparian habitats. This disturbance may also cause changes in 

channel configuration and flow-paths. 

2.0 Introduction of Lease and Lease Holder and Time Lines 
 

 The present project is for ordinary sand mining over an area of 4.69 Ha over 

Yamuna Riverbed. The location of the project is Khand No. 14 at Village 

Baswaar, Tehsil Karchhana, District Prayagraj, Uttar Pradesh.  

 The Lease for the mine was granted to Shri Surendra Kumar S/o Late 

Shivmurti Bharti for a period of 5 years by the district administration of 

Prayagraj District of Uttar Pradesh followed by the issuance of Environmental 
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Clearance by SEIAA UP vide Letter no. 315/Parya/SEIAA/3989/2022 dated 

21/12/2022.  

3.0 Details of Mining Lease 

Sr. 
No.  

Particulars  - Details 

1.  
Project Type/Category as per 
MOEFCC 

- 
Open Cast Riverbed Sand Mining / 
1(a) B2 

2.  Riverbed Location  - Yamuna River 

3.  Mineral type - Ordinary Sand  

4.  Project Location - 
Khand No. 14 at Village Baswaar, 
Tehsil Karchanna, District Prayagraj, 
Uttar Pradesh 

5.  Lessee - Shri Surendra Kumar  

 Address for Correspondence  - 
R/O – Vill. Berui, Post – Garapur 
Tehsil Phoolpur, Prayagraj, UP 

 Mining Plan Period  - Five Years 

 Life of Mine  - One Year 

 Initial Sanction Period  - Five Years  

 Area of Mining Lease - 4.69 Ha 

 Workable area - 4.69 Ha (As per EC) 

 
Production of mineral/year (as 
per EC Letter) 

- 70,454 cubic meter/annum (As per EC) 

 Ultimate Depth of Mining  - 1.5 m (as per EC) 

 Highest mRL - 70.0  

 Lowest mRL - 68.0  

 Pillar Geo-coordinates  
 Latitude Longitude 
A 25022‟49.60”N 81047‟57.10”E 
B 25022‟49.20”N 81047‟55.20”E 

  C 25023‟05.50”N 81047‟55.90”E 
  D 25023‟06.80”N 81048‟00.20”E 
     

4.0 Purpose & Objective of Study 

The river borne mineral is in high demand all over the country because of 

continuous construction work, an indicator of developing society. At present the 

RBM is produced in the state 40% less what is being supplied therefore the State 

Government always strive to identify new mining lease on the riverbeds to ensure 

the continuous and sustainable supply of sand mineral. To ensure the supply 
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governments eased out the mining procedures to meet the public demand of the 

required mineral. The construction business in Uttar Pradesh State and India worth 

lakhs of crores of rupees generating a huge revenue for the State as well as Central 

government. In 2021, the UP government has laid down a new Mining Policy as 

amended from time to time, a unique and a remarkable initiative of UP government. 

To ease of the business initiative in India, Central Government has laid down several 

guidelines and issued notifications to benefit every person involved in this particular 

sector of mining. Adding to it, the district are the administrative units of states 

which are best placed to de the mapping of these mineral resources. Sand is 

classified as a minor mineral as defined under MMDR ACT 1957(as amended in 

2021). The legal and administrative control over minor minerals is vested in to the 

State Governments, however; the environmental safeguards are monitored and 

controlled by the central government keeping the competent state official machinery 

such as pollution control boards, ministry of Environment and pollution, mining 

officials etc. engaged in to it. Concerning the environmental issues, Ministry of 

Mines, Government of India, New Delhi (GOI), Ministry of Environment, Forest and 

Climate Change, (GOI) New Delhi, formulated the guidelines form time to time 

specifically for the sustainable sand mining to ensure the scientific mining methods 

and also to avoid any illegal practices. 

The purpose of this report is to find the estimated replenishment of mineral on 

Khand No. 14 at Village Baswaar, Tehsil Karchhana, District Prayagraj, Uttar 

Pradesh. The objectives of the present survey were to collect the Post-monsoon data 

of elevation and mineral availability on the basis of available depth of the mineral on 

the dry riverbed.  

5.0 District Profile 

 Prayagraj is one of the oldest cities in India. It is crowned in ancient scriptures as 

„Prayag‟ or „Teertharaj‟ and is considered the holiest of pilgrimage centres of 

India. Prayagraj is the 7th most populous city of India. Prayagraj is well placed 

geographically and culturally, whereas geographically it is part of the Ganga-

Yamuna Doab (at the mouth of the Yamuna), culturally it is the terminus of the 

Indian west. The word prayāga has been traditionally used to mean "a confluence 
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Figure 1.0 District Map of Prayagraj, Uttar Pradesh along with the course of rivers 

of rivers". For Allahabad, it denote the physical meeting point of the rivers 

Ganges and Yamuna in the city. The district is divided into 8 Tehsils and 20 

blocks. The rivers of the district belong to the main drainage system of the Ganga. 

The most 

important 

tributaries are 

Yamuna and 

Tons.  

Prayagraj's 

elevation is 

over 90 m 

(295 ft) above 

sea level.  

 Prayagraj 

district is 

located in the 

southern part 

of Uttar 

Pradesh. It 

forms a part of 

central Ganga 

plain and lies 

between 

latitudes 24o 47' 

and 25o 47' 

North and 

longitudes 81o 21' and 82o 21' falling in survey of India toposheet nos. 63 G, H, K 

and L. Total geographical area of the district is 5482 sq.km. The Indian Standard 

Time longitude (25.15°N 82.58°E) is near the city having a humid subtropical 

climate common to cities in the plains of North India, designated Cwa in 

the Köppen climate classification. The annual mean temperature is 26.1 °C 
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(79.0 °F); monthly mean temperatures are 18–29 °C (64–84 °F). Prayagraj has three 

seasons: a hot, dry summer, a cool, dry winter and a hot, humid monsoon. 

Summer lasts from March to September with daily highs reaching up to 48 °C in 

the dry summer (from March to May) and up to 40 °C in the hot and extremely 

humid monsoon season (from June to September). The monsoon begins in June, 

and lasts until August; high humidity levels prevail well into September. Winter 

runs from December to February, with temperatures rarely dropping to the 

freezing point. 

5.1 Geology, Hydrogeology and Physiography of District 

The district represents a complex geology. The formation belonging to 

Quaternary period covers larger part of the district which directly overlies over 

the Vindhyan formations which covers bulk of the district area. The southern 

plateau area constitutes the Vindhyan sediments whereas the Quaternary covers 

the northern part of the district. The district is drained by river Ganga and its 

right bank tributary Yamuna and Tons, broadly represents following geomorphic 

units 

a) Ganga alluvial plains.  

b) Yamuna alluvial plains and  

c) Vindhyan plateau  

 The alluvial plains may be further sub-divided into newer alluvial plain and 

older alluvial plain. Newer alluvial plains are confined to present day flood plain 

region all along the rivers while the older alluvial occupy the higher parts within 

the northern portions of the district. No significant alluvial deposits are present 

over the Yamuna region. The important land forms observed in the alluvial plain 

are the meanders, scrolls, point bars, back swamps etc. 

 In the Vindhyan plateau region the important forms are mesa, butte and glacies. 

From ground Water occurrence point of view and its yield prospects, the alluvial 

plains sediments are the most potential ground water repositories. In Vindhyan 

plateau region the formation though hard sediments are very well jointed giving 

rise to promising level of secondary porosity to hold and yield water. The 

northern part of Prayagraj district popularly known as Gangapar provides rich 
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loam soil for cultivation of food grains, pulses, oilseeds and vegetables. The 

Southern part of district also known as Yamunapar is partly rocky and somewhat 

agricultural ly backward. 

5.2 Alluvium Area: Ground water occurs within the primary porosity of alluvial 

sediments in the north, the aquifer materials are medium to coarse grained sands. 

The shallow aquifer materials are medium to coarse grained sands. The shallow 

aquifer occurs under unconfined condition while deeper aquifers are under semi 

confined to confined conditions. 

5.3 Hard Rock Area: The Ground water in the widely covered Vindhyan Plateau 

region primarily occurs under unconfined condition within the secondary 

porosity of the formation. However, exploration data indicates that Kaimur 

sandstone found at depths does have enough potentiality. These sandstones after 

leaching of cementing material get disintegrated and reduce to silica sand which 

are loose and act as promising repository of ground water. Below the sandstone 

particularly in the western part of the plateau region shales have been 

encountered which possess reasonable development of secondary porosity and 

projects moderate prospect of occurrence of ground water. 

Sand Horizons are conspicuously exposed in the extreme NW part where silica 

sand are being mined and used in ceramics. These sand beds may be termed as 

Marker Horizon.” Above the Marker Horizon, friable sandstone or loose sandy 

matrix occurs which are the weathering products of the Kaimur Sandstone. 

Below the marker horizon occurs compact sandstone which is normally fractured 

and yield fairly good quantity of fresh water. Hydrogeological Scenarios in the 

hard rock region is highly variable. Geomorphology, besides geology, plays an 

important role in the occurrence and movement of ground water.  

Table 1.0 Geological Succession of Prayagraj District 

 

Age Formation Lithology 

Recent 

Newer Alluvium 
River alluvium and residual 

soil 

Older Alluvium 
Alluvium consist to sand clay, 

pebble, kankar, gravel 
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Figure 2.0 Drainage Map of District Prayagraj UP 

------------------------------------UNCONFORMITY------------------------------------ 

Precambrian to Lower 

Cambrian 
Vindhyan 

Limestone Dolomite shale 

sand & Quartzite 
 

5.4 River Profile of the District Prayagraj 

The area is a part of Middle Ganga alluvial plain. The gradient following the 

drainage lines of the 

principal rivers 

(Ganga and Yamuna). 

The Northern half of 

the district occupies 

part of Ganga basin 

and Sothern part of 

the district occupies 

the part of Yamuna 

and Tons Sub-basin. 

The rivers of the 

district belong to the 

main drainage system 

of the Ganga. The 

most important 

tributaries are 

Yamuna and Tons 

while those of minor 

systems include Sai 

and Yamuna. The 

Ganga enters the 

district in the 

Kaurihar Block. It maintains a 

meandering course. Yamuna, the second major river, enters the district in the 

extreme west in the Sankargarh block and flows narrowly before joining to the 
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Pic 1.0 Google Earth Image show the location of mining lease (Image Date: 09/June/2024) 

Ganga at Sangam in the proximity of Prayagraj city. Yamuna has more constant 

channel and steeper banks. The northern part of Prayagraj district popularly known 

as Gangapur provides rich loam soil for cultivation of food grains, pulses, oilseeds 

and vegetables. The Southern part of Prayagraj district also known as Yamuna par is 

partly rocky and somewhat agriculturally backward. 

 

6.0 Brief of SSMG-2016 & EMGSM-2020 Guidelines 

Enforcement and Monitoring Guidelines for Sand Mining 2020 (EMGSM 2020) and 

Sustainable Sand Mining and Management Guidelines 2016 (SSMMG 2016) are some of 

the excellent documents provided for everyone to follow the rules and regulations 

laid by the authorities in India. Active sand mining often get stuck in many issues 

like availability of minerals, inundation of mining lease, over mining, and 

environmentally non-sustainable mining practices, SSMMG 2016 provide solution to 

the issue of how to practice sustainable mining? EMGSM 2020 provides an authentic 

way to measure the magnitude of earlier mining and futuristic potential of mining 

on a particular mining lease. A brief description in context with the Uttar Pradesh of 
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SSMMG 2016 is given below:  

Objectives: 

 Uncontrolled sand mining is not sustainable.  

 Compliance with present and future legislation and regulations on the subject 

is mandatory and not voluntary.  

 Each lease holder should be given the opportunity to self-regulate to the 

extent that it can demonstrate compliance with legislation and regulations.  

 Where self- regulation fails to deliver compliance with legislation and 

regulations, increased formal enforcement and monitoring should be 

implemented with punitive measures applied in line with the legal 

framework.  

 There is a need to protect the environment and the right of the population to 

live in clean and safe surroundings, with the need to use natural resources in 

a way that will make a positive and sustainable contribution to the economy. 

The main objectives of the Guidelines  

 To ensure that sand and gravel mining is done in environmentally sustainable 

and socially responsible manner.  

 To ensure availability of adequate quantity of aggregate in sustainable 

manner.  

 To improve the effectiveness of monitoring of mining and transportation of 

mined out material. 

 Ensure conservation of the river equilibrium and its natural environment by 

protection and restoration of the ecological system. 

 Avoid aggradation at the downstream reach especially those with hydraulic 

structures such as jetties, water intakes etc.  

 Ensure that the rivers are protected from bank and bed erosion beyond its 

stable profile.  

 No obstruction to the river flow, water transport and restoring the riparian 

rights and in-stream habitats.  

 Avoid pollution of river water leading to water quality deterioration.  

 To prevent depletion of ground water reserves due to excessive draining out 
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of ground water.  

 To prevent ground water pollution by prohibiting sand mining on fissures 

where it works as filter prior to ground water recharge.  

 To maintain the river equilibrium with the application of sediment transport 

principles in determining the locations, period and quantity to be extracted.  

 Streamlining and simplifying the process for grant of environmental clearance 

(EC) for sustainable mining. 

 “Sustainable Sand Mining Guidelines, 2016” issued by MoEF&CC requires 

preparation of District Survey Report (DSR), which is an important initial step 

before grant of mining lease/LoI. The guidelines emphasize detailed 

procedure to be followed for the purpose of identification of areas of 

aggradation/deposition where mining can be allowed and identification of 

areas of erosion and proximity to infrastructural structures and installation 

where mining should be prohibited. 

7.0 GIST OF UP STATE MINING POLICY  

In Uttar Pradesh, the minor mineral rules applicable in the state are Uttar 

Pradesh Minor Mineral (Concession) Rules 1963 and the responsibility of minor 

mineral sand is with the Directorate of Geology & Mining UP. On the 14th June 

2017, a new “Mineral Policy 2017” was notified which mandates the E-tendering 

cum E-Auctioning of all minerals in the state with following key objectives:  

1. Mining of Mineral shall be made more Sustainable for Environment and as 

well as for the social causes.  

2. Conservation of the Mineral shall be ensured. 

3. To enhance the revenue share of State of UP from 1.85% to 3.0% obtained 

from mining of minerals in the state.  

4. To stop the illegal mining activities in the state and to bring the culprits into 

the justice. 

5. To increase employment opportunities in the Mining Sector. 

6. To encourage the healthy and clean competition among the mining 

Industries.  
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7. To increase the development of the scientific knowledge regarding minerals 

to ensure proper knowledge based on scientific and sustainable techniques of 

mining to the people.  

8. To provide Mineral related data and information to the interested 

industrialist/miners. 

9. To encourage the investment of the private capital in to the Mining sector to 

develop mining sector.  

10. To speed-up the exploration of new mineral through modern mineral 

exploration investigation techniques for the development of mining sector in 

the state 

11. To ensure the transparency among the lease allocation through e-tendering 

cum e-auctioning and to develop corruption free, simple and understandable 

working as per laws of State Government. 

12. To take care of welfare of the affected people from the mining activity as well 

as the society. 

The Mining Policy 2017 of UP government guarantees the mining lease holders to 

provide a hassle free environment as per the initiative of Central Government 

under Ease of Doing Business initiative. Despite a lot of efforts, issues such as 

illegal mining, environmental damage, high sand prices and quality of mineral 

that are interlinked with each other are prevalent across many states. Moreover, 

the SSMMG 2016 guideline proved to be the best document to control the mineral 

quantity related issue whereas EMGSM 2020 provide a comprehensive method to 

control the illegal mining and the related issues. The district authorities of states 

need to update the mapping of the resources by upgrading the DSR including the 

replenishment study to have outputs of annual deposition rates of sand from a 

river, deposition stretch of the rivers, total resources available in the state for 

sand. Additionally, very recently Hon’ble NGT issued an order dated 6th May 

2022 which made the replenishment study of the leases mandatory specifically 

for the UP state. The Order of NGT has also ascribed a simple method to 

undertake such studies. 
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Moreover, the Ministry of Environment, Forest & Climate Change, 

Government of India, New Delhi vide its notification SO: 1533 dated 14th Sep. 

2006, made it clear that proponent should carry a replenishment study post-

monsoon to ensure the sustainable mining on the riverbed. Despite having the 

legal compulsions the replenishment study was not so common to conduct. 

Recently Hon’ble NGT New Delhi vide it’s order dated 06th May 2022 made it 

mandatory to suspend the mining processes without having mineral 

replenishment study strictly done in accordance with the SSMMG 2016 and 

EMGSM 2020. 

8.0 Objectives of EMGSM 2020 

The Ministry of Environment Forest & Climate Change formulated the 

Sustainable Sand Management Guidelines 2016 which focuses on the Management 

of Sand Mining in the Country. It was observed that apart from management and 

systematic mining practices there was an urgent need to have a guideline for 

effective enforcement of regulatory provision and their monitoring.  

This document is supplemental to the existing “Sustainable Sand Mining 

Management Guideline-2016” (SSMG-2016), and these two guidelines viz. 

“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM-2020) and 

SSMG-2016 shall be read and implemented in sync with each other. In case, any 

ambiguity or variation between the provision of both these document arises, the 

provision made in “Enforcement & Monitoring Guidelines for Sand Mining-2020 

“shall prevail. 

 All districts to prepare a comprehensive mining plan for the district as per the 

provision of District Survey Report. These reports shall be put on the website 

of District Administration.  

 No mining shall be allowed in the area which has not been identified in the 

comprehensive mining plan of the District.  

 Replenishment study should be conducted on regular basis. 

 All potential rivers mining zone/area shall be identified and put for auction 

with proper geo-tagged details by the auctioning authority concerned.  

 The latitude and longitude of each mining lease shall be clearly mentioned in 
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Letter of Intent issued to the potential mine lease. Such information shall be 

provided on the website of the district administration.  

 The provision of these guidelines shall be considered while identifying the 

potential stretches /locations and boundaries of the leases for the minable 

area.  

 The LoI holder shall seek Environmental Clearance as per the provision of 

EIA Notification, and the regulatory authority shall ensure that the provision 

suggested in “Sustainable Sand Mining & Management 2016” and in this 

documents, as applicable are part of the clearance conditions.  

 There shall be no river bed mining operation allowed in monsoon period. The 

period as defined by IMD Nagpur for each state shall be adhered with.  

 The monitoring infrastructures including weighbridge and adequate fencing 

of the lease area, CCTV, Transport permits, etc. as suggested in this document 

shall be ensured in order to reduce unrecorded dispatch.  

 Regular monitoring of mined minerals and its transportation and storage 

shall be ensured and all information shall be captured at centralized database 

so that easy tracking of illegal material can be done.  

 Annual audit of each mining lease shall be carried out wherein three 

independent member of repute, nominated by District administration shall 

also participate. 

9.0 The Methodology of the Study: 

For the replenishment study a direct method of study was followed whereby initial 

elevation was captured with the help of total station/DGPS as recommended in 

EMGSM 2020 and as per Hon‟ble NGT. This study especially conducted by the 

expert team consisting of Geologists, Environmentalist, GIS experts, Hydro-

geologists and Surveyors. Total Station, Drone, DGPS, GPS, Levelling Stave, High 

Resolution GPS Interfaced Camera, Measuring Tape and a Water Boat are some of 

the common tools that are required for a comprehensive study. May and June are the 

ideal months of the year to carry pre-monsoon investigations as most of the 

geological features of mining lease area are quite visible and measurable.  
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Since the survey of the mining lease consist of physical study aided by total 

station/DGPS coupled with post monsoon pit logging whereas the elevation 

recorded in both the seasons is used to calculate the thickness of mineral on the 

riverbed and pit logging and texturing study reveal the magnitude of mineral 

deposited after monsoon referred as the replenishment. Therefore to complete the 

procedure two viz., pre-monsoon and post monsoon surveys are required. The 

present study is conclusive survey done in accordance with the Enforcement and 

Monitoring Guidelines of Sand Mines 2020 on 05th November 2024. 
 

10.0 Mining Lease Area – Present Status 

The satellite image (pic 1.0) was used to locate the allocated area for which, GPS 

coordinates provided in EC Letter and as per approved Mining Plan was used. 

Drone images (pic 2.0 to 3.0) show the entire mining lease area (MLA) whereby no 

recent mining activity was observed on the day of the survey (pic 3.0).  

  
Pic 2.0 View of lease from drone shows that the allocated mining lease (dated 05/11/2024) 
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Pic 3.0 Mining lease show earlier sign of mining   
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11.0 Survey Methodology to Ascertain the Replenishment  

Field Study was conducted by the team of experts consisting of Geologists, Hydro-

geologist, environmentalist, GIS experts, and Surveyors. Total Station, Drone, GPS, 

Levelling Stave, High Resolution GPS Interfaced Camera, Measuring Tape and a 

Water Boat are some of the common tools that are required for a comprehensive 

study. The entire study is separated in two sections – the geo-investigation team 

consisting of GIS experts, Hydrogeologists and Surveyors delineate required 

features/data using Total Stations, Drone, GPS, Levelling Stave, High resolution 

GPS interfaced camera starting with demarcation of the lease with the help of GPS. 

In some cases where DGPS survey is impossible to carry such as marshy area, 

inundated area or area which may be hazardous for humans, GPS interfaced Drone 

pictures are taken to obtain the Ortho-mosaic maps to record the contouring and 

levels of area. However; in the present case DGPS survey was done to record the 

level. The investigation moves directly to the thickness of the overburden and the 

mineral of interest, helping in the calculation of workable & mineable area, stripping 

ratio of a mining lease area, and finally calculation of available minable reserves of 

mineral whereas Environmental experts watch and measure the extent of 

compliances of the conditions mentioned in the legal documents such as 

Environmental Clearance Letter issued by EIA/SEIAA, approved Mining Plan and 

as per SSMMG 2016. The collective report is prepared as a fulfilment of the required 

data for replenishment study as per EMGSM 2020 and as per NGT order dated 06th 

May 2022. The collected data is duly reviewed by the reviewers including the 

academicians, mining experts and geologists. 

The Team of Experts visiting the Site is given below (See also the pic inset): 

Dr. Jatin K Srivastava – (QCI-NABET Approved Mining Expert) 

Mr. Dharmendra Singh – Expert Geology & Team Leader 

Mr. Rahul Verma – Drone Pilot 

Mr. Bhupendra Yadav – Surveyor DGPS 
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12.0 Location of the Mining Lease: 

 Figure 3.0 Location of Mining Site on Topomap 

Pic 4.0 Team of Experts along with the lease owner visiting the site for the study   
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The subjected mining lease is located on the Khand No. 14, at village Baswaar of 

tehsil Karchhana in District Prayagraj. To locate the site on the ground, toposheet 

number 63G/15 is used. The mining site is located on the riverbed of River Yamuna 

and is a permanent feature of the hydrogeological structures of river.  

13.0 Observations Recorded during the Present Survey:  

1. The Mining Lease area is a permanent feature and a part of the riverbed of 

river Yamuna (See Pic 1.0 Satellite Image). The meandering is visible in image 

as well as drone mediated photographs indicating this as a potential site for 

mining as mineral shall be kept on depositing whenever the River Yamuna 

gets flooded.  

2. No mining work, though the traces of earlier mining were prominently visible 

on the lease area on the day of survey (See pic 2.0).  

3. Road for the transportation from the mine to main road of the mineral 

through the trucks and trolleys was being prepared. 

4. Entire mining lease is covered with newer alluvium deposited by the river 

during flooding in monsoon period. The physical survey of the lease clearly 

showed that water has receded significantly very recently. The lease area is 

now ready to be executed for the active mining of sand mineral.    

5. The lease area is located on the meandering part of the river, the most 

favourable area on the riverbed for the deposition of mineral.  

6. The base reference of DGPS was set as TBM on the site on a radio mode 

covering 5 sq.km. all around the mining lease.   

7. The Elevation and contour matrix obtained from DGPS is presented as Figure 

4.0. The Base point has been recorded duly. 

8. It is being predicted that the yearly target production of mineral can be 

achieved sustainably as sufficient mineral has been deposited by the river this 

year (See details on page no. 22).  
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Pic 5.0 Mining Lease is covered with the new alluvium brought by the river 

Pic 6.0 Vast expanse of the said mining lease 
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Pic 8.0 Pit logging was done to ascertain the depth of mineral availability 
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14.0 The Volume of Mineral Available on 05th November 2024 

The total sanctioned area of mining lease as per LOI is = 4.69 Hectares 

The total available area for mining of lease on 05th November 2024 = 4.69 Hectares  

Total available depth of mineral is 2.8 meters (the depth where horizontal water 

surface exist) 

Depth of overburden (rejected mineral) = 1.175 meter present deep horizontal layer 

(shown in pic 8.0) 

Depth at which horizontal water surface meets = 2.8 meter  

Total Overburden in meter cube = 4.69 × 10,000 = 46,900 Sq. Mt.  

      = 46,900 × 1.175 = 55,107 meter cube 

Depth at which desirable mineral (Commercially viable) is available = 2.8 – 1.175 

meter = 1.625 meter 

Effective Mineable Reserve of desirable mineral (Ordinary Sand) = 46,900 × 1.625 = 

76,212.5 meter cube 

Available reserve = 76,212.5 meter cube 

Sanctioned volume of mineral to be extracted annually = 70,454 meter cube  

 The Available mineable reserve of mineral is more than the sanctioned quantity 

therefore the mining shall be sustainable in this season too.  

Figure 4.0 Elevation level as recorded on DGPS (Date of Survey 23rd June 2024) 
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Fig 4.0 The contouring as recorded by DGPS  
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15.0 Conclusion: 

The mining site located on the Yamuna riverbed on Khand no. 14 at village Baswaar 

in tehsil Karchhana district Prayagraj Uttar Pradesh covering an area of 4.69 Ha. The 

water has receded completely and exposed most of the dry patch of the mining lease 

so much so that mining can be started in the month of November 2024. Pit logging 

results and DGPS results show the available depth of mining around 2.80 meters out 

of which 1.175 meter is of overburden (rejected waste) as seen in pic no. 8.0. The 

overburden mineral is a well-mixture of fine sand and the clay, such mineral is not 

used as a building or construction material therefore no commercial value is 

expected. Total effective depth of mining fore desired sand mineral is 1.625 meters. 

Calculations of mineral reveal that 76,212.5 meter cube of desired mineral is 

available and out of which the sanctioned quantity i.e., 70,454 meter cube can be 

extracted sustainably after leaving the safety zones all around the mining lease. 

Thus, it is made clear conclusively that 70,454 meter cube of desired and 

commercially viable mineral is present on the mining site for mining.       
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Khasra Map of Sand Lease   
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Part of EC Issued by SEAC/SEIAA UP 21/12/2022  
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